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matters connected therewith or incidental 
thereto." 

The motion was adopted 

** 

SHRI JANARDHANA POOJARY: I 
introduce the Bin. 

I~COME TAX (AMENDMENT) BILL* 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DAHNA POOJARY): I beg to move for 
leave to introduce a Bill further to amend 
the Income-tax Act, 1961. 

MR. SPEAKER: The question is : 

"That leave bo granted to introduce a Bill 
further to amend the Income-tax Act, 
1961. " 

The motion was adopted. 

SHRI JANARDHANA POOJARY: In 
introduce the Bi II. 

12.08 brs. 

SUPREME COURT (NUMBER OF 
JUDGES) A ~ENDMENT BILL 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDW AJ): I beg to 
move: 

"that the following amendments re-
commended by Rajya Sabh a in the Bill 
further to amend the Supreme Court 
Number of Judges) Act, 1956, be taken 
into consideration :-

"Enacting Formula 

1. That at page I, Ii ne 1. for the word 

Clause 1 

2. That at page 1, line 4, for the figure 
"1985" the figure '''1986'' be substi-
tuted" 

MR. SPEAKER: The question is : 

"that the following amendments re-
commended by Rajya Sabha in the Bill 
further to amend the Supreme Court 
(Number of Judges) Act, 1956, be taken 
into consideration :-

"Enacting Formula 

1. That at page 1, line 1, for the word 
"Thirty-sixth" the word "Thirty-
seventh" substituted. 

Clause 1 

2. That at page 1, line 4, for the figure 
"1985" the figure "1986" be substi-
tuted"' 

The motion was adopted. 

MR. SPEAKER: We shall now take 
up the amendments made by Rajya Sabha. 

Enacting Formula 

MR. SPEAKER: The question is : 

(1) That at page 1, line I, for the word 
'-Thirty-Sixth" the word "Thir!)-
seventh" be substituted. 

The motion was adopted. 

Clause 1 

MR. SPEAKER: The question is : 

(2) That at page 1, line 4, fur the figure 
" 1985" the fig ure " 1986" be sub-
stituted. 

The motion was adopted 

"Thirty-sixth" the word "Thirty- SHRI H. R. BHARDWAJ: I beg to 
seventh" be substituted. move: 
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[Shri H.R. Bhardwaj] 
'~That the amendments made by Rajya 
Sabha in the Bill be agreed to" 
MR. SPEAKER: The question is: 

"That the amendments made by Rajya 
Sabha in the Bill be agreed to" 

The motion was adopted. 

(lnte"uptions) 
MR. SPEAKER: They should take 

noto of it. I cannot allow here. 

(Interruptions)*· 

MR. SPEAKER: This is a law and 
order problem, Professor Sahib. 

[TrQIJIlation] 

There is no use of raising it. 

(Interruptions) 
[Eng/ish] 

MR. SPEAKER: It is a law and order 
problem. 

(I nteTl1lPtio1U) 
12.08 hrs. 

(Pro/. Madhu Dandav.te and SOIM Other 
Hon. Members than left the House. 

[Translation] 

SHRI BARISH RA W AT: Strike by 
workers of The Hindustan Times ..... 

(Interruptions) 
[Eng/ish] 

MR. SPEAKER: Why can't you see 
the Minister ? Why can't you tell the Minis-
ter? You can tell him anything. Why are 
you wasting the time of the House unneces-
sarily? Tell him, be is your Minister. 

[Translation] 

SHRI JITENDRA PRASADA (Shah-
jahanpur): A serious problem has been 
created as a result of strike by the lawyers 
of several districts of Western Uttar Pradesh 
rcaarding setting up of a Hiah Court Bench ..• 

(lnt~rruptlo1U) 

[Eng/llh] 

SHRl BHAGWAT JHA AZAD (DhaBal-
pur) : lhere is a wrong impression outside 
the country that the Lok Sabha could not be 
affected beca use Birla is concerned. 

MR. SPEAKER: There is no question 
of Birlas. I am not impressed by Birlas. 
Tatas or Singbanias. I am only concerned 
with my rules. 

(Interruptions ) 

MR. SPEAKER: The Minister is there. 
You can tell him. He must listen to you. 

SHRI BHAGWAT JHA AZAD: Why 
are you not hearing us? What do you mean 
by this? 

(Interruptions) 

MR. SPEAKER: I do not mean any-
thing. I cannot tell anything. 

SHRI BHAGWAT JHA AZAD: Every-
day. you are hearing Members, wby Dot 
today .. because Birla is involved ? 

( Inte"uptions) 

MR. SPEAKER: I am not concerned 
with anybody. I am only concerned with 
the work of the House. 

( Interruptions) 

MR. SPEAKER: I cannot tell anything. 
Let the Minister know whatever it is. 

SHRI BH~OWAT JHA AZAD: You 
ask the Minister. 

MR. SPEAKER: I cannot tell. No, it 
is not my job, to tell him. 

(lnterruptions) 

SHRI BHAGWAT JHA AZAD: Every-
day t you are hearing the Members. Why 
not today? I want to know. 

MR. SPEAKER: If you can give me 
in writing, I will ask for the facts. That 
is all. I cannot do anything more than that. 
I can only write to the Minister. You sive 
it to me. I caDJlot have an Adjournment 
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Motion. It is Dot a matter for Adjournment 
Motion. You cannot browbeat me. 

SHRI BHAGWAT IHA AZAD : Every-
day, after the Question Hour you are hearing 
UI., Why not today? 

MR. SPEAKER: I cannot. I damn 
care about anybody. I only care for my 
rules. I do not care whom it concerns. For 
me, it is not more important than this. 
(Interruptions) 

It is for you to write to me. I can 
write; I can convey your sentiments in 
writing. But it is not a question for adjourn-
ment. I cannot admit it. 

SHRI BHAGWAT.JHA AZAD: Why 
not? 

MR. SPEAKER : It is not a matter for 
adjournment motion. I cannot ; no~ I can-
not. This is my judgement. I might be 
wrong. But this is not a question for ad-
journment. (Interruptions) 

What have we to do? Look here, gentle-
men : what we have to do about this is: 
don't make this insinuation that this concerns 
a Birla institution, or anything like that. 
What does it have to do with Birla ? I am 
not concerned. I do not know to whom it 
belongs. To me the only concern is about the 
rules. (Inlerrupt~ns) 

No ; I cannot. No ; I cannot. 

SHRI BHAGWAT JHA AZAD: You 
ask the Minister. 

MR. SPEAKER: I cannot. why can't 
you write to your Minister? If you are so 
much agitated, you can write to him. He is 
your Minister. You must force him. Why 
should you waste the time of the House? 
(InterruptioIU ) 

MR. SPEAKER.: No; I am not im-
pressed by this vehemence of yours. You 
must put pressure on him. 

SHRI BHAGWAT JHA AZAD: In 
one minute, I will explain. 

MR. SPBAlCBR: No; I cannot tell 
him. I calloot. I never do it Look here, 
gentlemen: If I have dono it before. I will 

do it. I never do it. I cannot ask the 
Minister to do anything. No: I don't do 
it. I will write to him, if you write to me. 
I will. Without any hesitation, I win write. 
I always done that, and I will always 
do that. I will never budge from my 
position. I never compromise my posi-
tion. I stand on my own Jegs. I act 
according to my own conscience. I stand 
by whatever rules there are. That is all. 

SHRI BHAGWAT JHA AZAD: Since 
you win not budge from your con~ience, 

we are appealing to you. 

MR. SPEAKER: You give it to me. 
If you write to me, I can write to the 
Minister. That is what I can do. I cannot 
force him to do anything, because that is 
not done. 

SHRI BHAGWAT JHA AZAD: You 
ask him tomorrow to say something. 

MR. SPEAKER: You do it. You give 
it to me. I will do it. That is what I can 
do. Not like this. 

SHRI BHAGWAT JHA AZAD: Yes, 
Sir. What we request you is : please ask the 
Government tu speak tomorrow, on why 
Bir]a is exploiting hundreds of poor em-
ployees .. 

MR. SPEAKER: Mr. Azad, you might 
remember that this is not the first time that 
there is a strike. There have been strikes. 
Yesterday it was Tata's mill. Day before 
yesterday, it was somebody else9s. Then 
there were the jute mills. There were other 
mills also. We have been taking all these 
strikes in our stride. But I do Dot 
differentiate between people. Whatever I do, 
I do according to the guidelines put by you ; 
and this I will perform, whosoever is the 
man, howsoever higb he may be, howsoever 
big he may be, because I only care ror the 
Lord and my conscience. 

SHRI BHAGWAT JHA AZAD: That 
is right, Sir. 

SHRI P KOLANDAIVELU (Gobichetti-
palayam): Listen to me for a minute, Sir. 
(/lltenuptions) With regard to the Sri Lanka 
issue, in the B.A.C. you assured us that )'011 
win take up this issue under rule 193. 
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MR. SPEAKER: Where is the time 
with me ? We had discussed it under the 
Demands for External Affairs. We did 
discuss it. There is no time DOW. I cannot 
help it. 

SHRI P KOLANDAIVELU: What is 
this, Sir ? 

MR. SPEAKER: Can I create time? 
Let me know if I can. 

SHRI PKOLA.NDAIVELU 
you allow a Calling Attention. 

At least 

MR. SPEAKER: I have got no he'iti-
tation. (lnterrupti9ns) I have never had 
any hesitation in forwarding anything. I 
will do what my House says, and I am 
always, with it. No problem with me. But 
it is on1y the question of finding time for it. 

SHRI BHAGWAT JHA AZAD : Please 
do that. 

MR. SPEAKER: Now Shri Basavaraj. 

[Translation] 

SHRI JITENDRA PRASADA: I am 
giving it in writing to you. 

[English] 

MR. SPEAKER: I was very sympa-
thetic about what Mr. Jitendra Prasada was 
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for their dates, and go back empty-handed. 
What is this world coming to, I do not 
know. 

SHRI BHAGWAT JHA AZAD: It is 
a major issue. (Interruptions) Every human 
being in this country counts, whether in the 
countryside or )n Delhi; whether it is Birla 
or people in Allahabad. 

MR. SPEAKER: If coercion were to 
prevail, then every place will be a High 
Court. every place will be a Parliament, every 
place will be everything; how can 1. ....• 

(Interruptions) 

MR. SPEAKER: Even if you ask my 
personal opinion, Mr. Bhagwat Jha Azad, 
then you see this sort of hegemony over 
the Press is also in the hands of the people 
who have money Is it not? Why can't it 
belong to the press people themselves? If 
the land can be nationalised, if a ceiling can 
be put on land, have we put a ceiling on 
anybody dse in this country? A poor editor, 
a poor press man can be charge· sheeted and 
thrown out if he writes in his OWD way. 
This is the mODopoJy. Why can't you fight 
this monopoly and do away with all this 
nonsense? 

(Interruptions) 

MR. SPEAKER: This is what I stand 
saying about the strike. People are running for. 
around since for 43 days now, the High 
Court is closed. 

SHRI JITENDRA PRASADA: Not 
onJy in Allahabad, but also in Bareilly, Agra 
and a number of other districts in U .p. 

MR. SPEAKER : What sort of people 
are we? We do not even care. What is 
happening? They want to coerce everything. 

[Tranllation] 

SHRI HARISH RAWAT : Mr. Speaker, 
Sir, we have already given a Calling Atten-
tion Notice on this subject. Kindly accept 
the lame. 

[Eng/Ish] 

MR. S'PBAKB1t: Is . it not coercioa? 
People in the countryside, poor peQple como 

(Interruptions) 

SHRI SARAT DBB (Kendrapara) : 
What you are saying, is it the thinking of 
the government? 

MR. SPEAKBR: I am saying for my-
self; I am not saying about the government; 
I am only saying as a human being, not even 
as a Speaker. 

SHRI DINESH GOSW AMI: We are 
not askina you direct. But you listen to the 
members for a minute. 

MR. SPB.\KER: You ask the Minister 
directly, there is no problem; do it in a 
proper manner. 


